
'THE MINIMUM WAGES (AMENDMENT) ACT, 1951 

No. XVI OF 1961 

I ' ;An Act further to amend the Minimum Wages Act, 1948. 
11231-d April,  19513 

E i t  enacted by P.arlia.ment a.s follows :- 
his Act may be called the bliniinum Wages (Amend- 

2. Amendmen't 6f section 3 , '  Act XI of 1948.-In sub-section (I) of. 
ection 3 of the ivfinimum IVages Act, 1948,- 

e (a), the  following clause shall be substituted, 

the r ~ i n j m u m  rates of wages payable to e~nployees 

(i) in an employment specified in Par t  X of the .Schedule. 
at the commencament of this Act, before the 31st day of 
Xarbh: 1952;. 

.(ii) in an &nployrnent specified .in ?art 11 of . the Sche-. 
dule a t  the commencement of this Act, before the 31st day of 
'December, 1953 ; a,nd 

(iii) in an employment included in Par t  I or Par t  XI .of 
the Schedule by nctification under section 27, from ~ u i . h  
date as may be specified i ~ n  this behalf in the notifjcatiorl; "; 

(2) hfter .%he existing proviso, the following further proviso shall 
-ba inserted, n8rnely:- 

"Prooicled furtiier tliat,. in the case of an employme?>t refer-, 
.red t o  in sub-clause (iii of clause (a), the appropriateGovera- 
mcnt  may fix r i i l ~ i r n u a ~  rates of wages only for a pwt of the 
State or for asg class or classes of s lxh employment." + 


